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e A News Item titled “four workers killed in storage tank explosion at

Gujarat industrial unit” appearing in The Hindu dated 03.12.2024
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>

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 5 IN
COMPLIANCE WITH THE ORDER DATED 23.12.2024
PASSED BY THE HON’BLE NGT, PRINCIPAL BENCH,
NEW DELHI

MOST RESPECTFULLY SHOWETH:

I, Yogesh Gupta S/o Sh. Jagan Nath Gupta, aged about 55 years,
having my office at Detox House, H. No. 2/819 to 823, Hira
Modi Ni Seri, Ring Road, Sangrampura, Surat — 395002, Gujarat

do hereby solemnly affirm and state as under:

1. That I am the Authorised Representative of the Respondent
No. 5 and competent to swear the present Affidavit on
behalf of the Respondent No. 5. I am sufficiently conversant
with the facts and circumstances of the case as derived from
the records available with the Respondent No. 5 and have

also examined all relevant documents in relation thereto.

2. That the present affidavit is being filed by Detox India
Private Limited ie. Respondent No. 5 (“Detox”) in
compliance with the order dated 23.12.2024 passed by the
Hon’ble NGT, Principal Bench, New Delhi wherein the
Hon’ble Principal Bench has taken suo moto cognizance of\x\"\"
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the unfortunate accident (as reported in the newspaper
reports) and issued notice inter alia to the Respondent No.

M% 5. Further, the Hon’ble Principal Bench was pleased to

VeIV

| transmit record of the suo moto-initiated proceedings to this

Hon’ble Tribunal for further proceedings.

3. I say that Detox is a private company incorporated on
02.04.2010 and is registered at Registrar of Companies,
Ahmedabad. Detox has over 200 employees and over 100
associated members. It is involved in sewage and refuse
disposal, sanitation and similar activities. It is submitted that
Detox is operating a hazardous waste treatment facility at
Ankleshwar, situated at Plot No. 7921-22-23, GIDC Estate,
Ankleshwar, Bharuch District, Gujarat amongst other

facilities for waste management and treatment.

4. At the outset, the Respondent No. 5 submits that
immediately upon the accident occurring, the Respondent
No. 5, without admission of guilt, paid an ex-gratia
compensation of INR 30,00,000/- (Rupees Thirty Lacs) each
to the family members of the deceased workers. The proof
of payment to the families of the deceased employees is

annexed herewith as Annexure — A.

5. I say that the contents of the present Affidavit are true and
correct as per my own knowledge, belief and information.

No part of it is false and nothing material has been

concealed therefrom.
Yy

Solemnly affirmed at

On this ?f\“‘day of January, 2025

19 JAN 2055
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DEPONENT

VERIFICATION

I, the Deponent, do hereby declare that this is my name and
signatures and the contents of this affidavit are true and correct
to the best of my knowledge, belief and information. No part of
this affidavit is false and nothing material has been omitted
thereof.

Verified at  $Wwseab  on this %H‘day of January, 2025
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Unique Doc. Reference : SUBIN-GJGJ1314661141138032979214W
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Statutory Alert:

1. The authenticity of this Stam'p certificate shouid be verified at ‘www.shcilestamp.com' or using e-Stamp Mobile App of Stock Holding.
Any difcrepancy in the details on this Certificate and as available on the website / Mobile App renders it invalid.

2. The onpis of checking the legitimacy is on the users of the certificate.

3. In casg{of any discrepancy please inform the Competent Authority
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Affidavit
Deponent :- Sudami, Wife of Ashok (Son of - Mr. Ramvriksh)
Age :- 49 Years Occupation:- Housewife
Residence: 110, Borvan Kalan, Ghazipur, Barwa Kalan, Uttar Pradesh - 275204

Undertaking

I, thel undersigned, hereby affirm and declare that:-

i}

[, Sudami, wife of Ashok, | am residing on the aforementioned address and that | am
the authorised legal heir of Mr. Ashok, who was working as a labourer with M/s
Panchmurti Fabricator.

M/s Panchmurti Fabricator was engaged as a contractor by Detox India Private
Limited for undertaking certain works at the Ankleshwar site, owned and operated by
Detox India Private Limited.

On 3 December 2024, , there was a tank explosion at the site, which proved fatal for
Mr. Ashok and he immediately succumbed to injuries on the same day i.e. 3
December 2024.

In view of this, on compassionate grounds, Detox India Private Limited has agreed to
pay to me, being the authorised legal heir of Mr. Ashok, a sum of Rs. 30,00,000
(Rupees Thirty Lacs) as compensation towards the unfortunate death of Mr. Ashok,
which | acknowledge shall be the sole and exclusive amount payable by Detox India
Private Limited.

| hereby agree and acknowledge that this aforesaid compensation amount is over
and above all outstanding dues that are payable to Mr. Ashok, including salary and
insurance amount, if any, (covered under ESIC, EPF, etc), which shall be borne by
M/s Panchmurti Fabricator, being the employer of Mr. Ashok.

Mr. Ashok’s demise was an unfortunate sudden event. But | have received the
necessary help and compensation from Detox India Private Limited and | have no

complaints against the said company.

It is expressly understood and agreed that nothing herein shall be construed as an
admission of any liability on the part of Detox India Private Limited.

e
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g. 1do not have and will not in future have or raise any further claims, demands, costs,
etc and/ or initiate or participate in any future legal proceedings or litigations against
Detox India Private Limited and/ or any of its directors, employees and officers.

9. | state that | have fully read and understood the above terms and have agreed to sign
this Undertaking without any coercion or undue influence by any person.

Thernefore, | am submitting this Undertaking.

o VAT

Placg:- Ankleshwar, GJ Deponent
Datet- 9 December 2024 Sudami, Wife of Ashok
Witnpsses:

Name & Contact Number of the Witness Signature
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Surat Hazira Branch
Riddhi Complex,Near Kribhco Township, lcchapore, Hazira Main Road, Hazira Surat, Gujarat - 394510
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INDIA NON JUDICIAL
Government of Gujarat

Certificate of Stamp Duty

Certificate No. " IN-GJ14724267695792W

Certificate Issued Date | 10-Dec-2024 11:12 AM

Account Reference " IMPACC (AC)/ gj13146611/ BHARUCH/ GJ-BH
Unique Doc. Reference : SUBIN-GJGJ1314661142853922225779W
Purchased by ' " PUSHPA DEVI WIFE OF HARINATH YADAV

Description of Document Article 5(h) Agreement (not otherwise provided for)

Description : COMPENSATION AGREEMENT
Consideration Price (Rs.) e

(Zero)
First Party : PUSHPA DEVI WIFE OF HARINATH YADAV
Second Party " DETOX INDIA PVT LTD

Stamp Duty Paid By : PUSHPA DEVIWIFE OF HARINATH YADAV

Stamp Duty Amount(Rs.) : 500
(Five Hundred only)

Statutory Alert:

1. The authenticity of this Stam{) certificate should be verified at 'www.shcilestamp.com' or using e-Stamp Wobile App of Stock Holding.
Any discrepancy in the defails on this Cerfificate and as available on the website / Mobile App renders it invalid.

2. The cnus of checking the legitimacy is on the users of the certificate.

3. In case of any discrepancy please inform the Competent Authority.

Mr. Harinath Yadav

73 UM Awwwes -
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/ PUSHPA DEVI WIFE OF HARINATH YADAV PUSH
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76 | 27

Affidavit
Deponent :- Pushpa Devi, Wife of Harinati Yadav (Son of - Mr. Bodha Yadav)

Age - 39 Years Occupation:- Housewife

Residence: Viilage Chhattarpur Khushal, Post: Rankat, Bankat, Azamgarh - 276125

Undertaking

I, the undersigned, hereby affirm and declare that:-

1.

I, Pushpa Devi, wife of Harinath Yadav, | am residing on the aforementioned address
and that | am the authorised legal heir of Mr. Harinath Yadav, who was working as a
labourer with M/s Panchmurti Fabricator.

M/s Panchmurti Fabricator was engaged as a contractor by Detox India Private
Limited for undertaking certain works at the Ankleshwar site, owned and operated by
Detox India Private Limited.

On 3 December 2024, , there was a tank explosion at the site, which proved fatal for
Mr. Harinath Yadav and he immediately succumbed to injuries on the same day i.e. 3
December 2024.

In view of this, on compassionate grounds, Detox India Private Limited has agreed to
pay to me, being the authorised legal heir of Mr. Harinath Yadav, a sum of
Rs. 30,00,000 (Rupees Thirty Lacs) as compensation towards the unfortunate death
of Mr. Harinath Yadav, which | acknowledge shall be the sole and exclusive amount
payable by Detox India Private Limited.

| hereby agree and acknowledge that this aforesaid compensation amount is over
and above all outstanding dues that are payable to Mr. Harinath Yadav, including
salary and insurance amount, if any, (covered under ESIC, EPF, etc), which shall be
borne by M/s Panchmurti Fabricator, being the employer of Mr. Harinath Yadav.

Mr. Harinath Yadav’s demise was an unfortunate sudden event. But | have received
the necessary help and compensation from Detox India Private Limited and | have no

complaints against the said company.

It is expressly understood and agreed that nothing herein shall be construed as an
admission of any liability on the part of Detox India Private Limited.

@@/0\\



77 28

8. |1 do not have and will not in future have or raise any further claims, demands, costs,
etc and/ or initiate or participate in any future legal proceedings or litigations against
Detox India Private Limited and/ or any of its directors, employees and officers.

9. I state that I have fully read and understood the above terms and have agreed to sign
this Undertaking without any coercion or undue influence by any person.

Therefore, | am submitting this Undertaking. W/\

Place:- Ankleshwar, GJ Deponent
Date:- 10 December 2024 Pushpa Devi, Wife of Harinath Yadav
Witnesses:
Name & Contact Number of the Witness Signature
Abhimanyu Yadcx\/; AP Nl YU24)q427y3

Bifio, Shréejt Geyonadh Socied,
Kesamadi, Bhoruch. ONGC Colony,

G3- 393010
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VO : Azamaosh Ular Pradtesh- oxéeol

O) R0 Y5
Dudthnath Yadav; e L 720
\hllage Chha**o*rpw,’(husa\, (ZLQ/(H} 77 ?q

Nedthanpu?, Azomﬁaﬂ,\. 6 c
Utey Ragdesh~ 236125 ?? C\?Oﬂ 07 % 2,
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/{; ¥PICICE Bank

Surat Hazira Branch
Riddhi Complex,Near Kribhco Township, lcchapore, Hazira Main Road, Hazira Surat, Gujarat - 394510
RTGS / NEFT IFS Code : ICIC0000391

Pay Pushpo\ Dest
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Certificate No.
Certificate Issued Date
Account Reference
Unique [Doc. Reference
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Description of Document

Description
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First Pajty
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Stamp Duty Paid By

Stamp Duty Amount(Rs.)

Statutdry Alert:
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Mr. Mukesh Singh
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AT

IN-GJ11603315669038W

INDIA NON JUDICIAL

Government of Gujarat

Certificate of Stgnr"r__\'_p) Duty

IN-GJ11603315669038W

04-Dec-2024 03:47 PM

IMPACC (AC)/ gj13146611/ BHARUCH/ GJ-BH
SUBIN-GJGJ1314661136730444517017W

RAGNI KUMARI MUKESH SINGH

I ks

Article 5(h) Agreement (not otherwise provided for)

COMPENSATION AGREEMENT

0
(Zero)

RAGNI KUMARI MUKESH SINGH
DETOX INDIA PVT LTD
RAGNI KUMARI MUKESH SINGH

500
(Five Hundred only)
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Affidavit
Deponent :- Ragni Kumari wife of Mukesh Singh

Age :- 25 Years. Occupation:- Housewife

Residence: Ward Number 10, Jigna Gopal, Village - Jigna Gopal, Dist: Gopalganj. P.O.

Mirganj. Bihar - 841438

Undertaking

I, the undersigned, hereby affirm and declare that:-

1.

5.

I} Ragni Kumari, | am residing on the aforementioned address and that | am the
authorised legal heir of Mr. Mukesh Singh, who was working as a labourer with M/s
Ranchmurti Fabricator.

M/s Panchmurti Fabricator was engaged as a contractor by Detox India Private
Limited for undertaking certain works at the Ankleshwar site, owned and operated by
Detox India Private Limited.

0

)n 3 December 2024, , there was a tank explosion at the site, which proved fatal for
Ir. Mukesh Singh and he immediately succumbed to injuries on the same day i.e. 3
ecember 2024.

[ g

In view of this, on compassionate grounds, Detox India Private Limited has agreed to
y to me, being the authorised legal heir of Mr. Mukesh Singh, a sum of
S. 30,00,000 (Rupees Thirty Lakhs) as compensation towards the unfortunate death

Mr. Mukesh Singh, which | acknowledge shall be the sole and exclusive amount
yable by Detox India Private Limited.

I|hereby agree and acknowledge that this aforesaid compensation amount is over
d above all outstanding dues that are payable to Mr. Mukesh Singh, including

splary and insurance amount, if any, (covered under ESIC, EPF, etc), which shall be
re by M/s Panchmurti Fabricator, being the employer of Mr. Mukesh Singh.

r. Mukesh Singh’s demise was an unfortunate sudden event. But | have received
the necessary help and compensation from Detox India Private Limited and | have no
cbmplaints against the said company.

Itf is expressly understood and agreed that nothing herein shall be construed as an
mission of any liability on the part of Detox India Private Limited.

By
08"77! L{Umovﬂ
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8. l/do not have and will not in future have or raise any further claims, demands, costs,
gtc and/ or initiate or participate in any future legal proceedings or litigations against
Detox India Private Limited and/ or any of its directors, employees and officers.

9. l|state that | have fully read and understood the above terms and have agreed to sign
this Undertaking without any coercion or undue influence by any person.

Therefofe, | am submitting this Undertaking.

Raghi i Kooy,

Place:- |Ankleshwar, GJ Deponent
Date:- 4 December 2024 Ragni Kumari wife of Mukesh Singh
Witnesses:
Name & Contact Number of the Witness Signature
A\ﬂf\'\:ﬂan v Subedas Ya({a\/ f)wka&/t_
- guiAElq2343

AdAvesk: Shaee Gajancmall roiéj '
Kasamicli, Bhasuchye 3930610
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Mov ko Pratllckomen Mahesh bhea JERh
- i1y 606646 [t ,
Adcest: R -U3, Sioctheshwemn Kl4o606646
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- b A% Sasan i

\ ¥
Bt uinly T FH TS

Rijagp vy, Gopald Gany, Bihar-gulsoy




98 49

-warinRdA M)/ CTS - 2010

ﬂ , VALID FOR THREE MONTHS ONLY
ICICI Bank

Surat Hazira Branch LO ‘L* , [ IQ_ ’2 ’O '2‘ l/‘"
Riddhi Complex,Near Kribhco Township, Icchapore, Hazira Main Road, Hazira Surat, Gujarat - 394510
RTGS /NEFT IFS Code : ICIC0000391 DDMMYYYY

© ' & .
Pay Raqni Kvumovi . ORORDER
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rpees Ty loes oy, 4 @
— Y R, ¥ 4 gmoo,ono}\,
. R DETOX INDIA PRIVATE LIMITED
Afe No. 039105001346 © caus cas PGB QETIX M0
= 'y BUSINESS BANKING : CURRENT ACCOUNT
‘ — 000811X039105001345000811X039105001346000811X039105001346000811X039105001346 N \J,
o> Payable at par at all branches of ICICI Bank Limited in India 9
~ 501 9 e
0 3 cws
10 . 0 AN . =
-3 W& 7
g 1 5 ) N L b 14 AUTHORISED SIGNATORIES
0900 Please sign above

1*0008 L4 3952290051 OOL3ILEN 29
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Son 1 ¢ rokj Singhn 31 /682019
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& 1. The authenticity of this Stamr certificate should be verified at 'www.shcilestamp.com’ or using e-Stamp Mobile App of Stock Holding.
s
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CEITTTT T

IN-GJ21197665527906

INDIA NON JUDICIAL
. 2500
Government of Gujarat

Certificate of Stamp Duty o

Certificate No. ' IN-GJ21197665527906W

Certificate Issued Date " 19-Dec-2024 03:32 PM

Account Reference
Unique Doc. Reference
Purchased by

Description of Docul ment

¥

{
[
i

Description

Consideration Price

First Party
Second Party
Stamp Duty Paid By

Stamp Duty Amount(Rs.)

X500

PAULESH RAM WO PAULESH RAM KAJAL PAULESH RAM WO PAULESH RAM KAJAL PAULESH RAM WO PAULESH RAM KAJAL PAULESH RAM WO PAULESH RAM KAJAL PAULESH RAM WO PAULESH RAM KAJAL PAULESH RAM WO PAULESH RAM KAJAL PAULESH RAM WO PAULESH

IN-GJ21197665527906W

0028031768 3%

3
b

on this Certificate and as available on the website / Mobile App renders it invalid.

3. In case of any discrepancy please inform the Competent Authority. Bl 4

. \SRLSALE oL
A o Ay
(V) V. §
i
2Y) (A
T Statutory Alert: &
e nay
3 Any discrepancy in the detai .. =
L o 2. The onus of checking the legitimacy is on the users of the certificate. ,}"’ 1§ N“
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Affidavit
Deponent :- Kajal, Wife of Paulesh Ram (Son of - Mr. Tileshwar Ram)

Age :- 30 Years Occupation:- Housewife

Residence: 226, Mangal Deep Society, Sarangpur, Ankleshwar. PO: Ankleshwar Dist:

Bharuch. Gujarat - 393001

Undertaking

I, the undersigned, hereby affirm and declare that:-

1.

I, Kajal, wife of Paulesh Ram, | am residing on the aforementioned address and that |
am the authorised legal heir of Mr. Paulesh Ram, who was working as a labourer with
M/s Panchmurti Fabricator.

M/s Panchmurti Fabricator was engaged as a contractor by Detox India Private
Limited for undertaking certain works at the Ankleshwar site, owned and operated by
Detox India Private Limited.

On 3 December 2024, , there was a tank explosion at the site, which proved fatal for
Mr. Paulesh Ram and he immediately succumbed to injuries on the same day i.e. 3
December 2024.

In view of this, on compassionate grounds, Detox India Private Limited has agreed to
pay to me, being the authorised legal heir of Mr. Paulesh Ram, a sum of
Rs. 30,00,000 (Rupees Thirty Lacs) as compensation towards the unfortunate death
of Mr. Paulesh Ram, which | acknowledge shall be the sole and exclusive amount
payable by Detox India Private Limited.

I hereby agree and acknowledge that this aforesaid compensation amount is over
and above all outstanding dues that are payable to Mr. Paulesh Ram, including
salary and insurance amount, if any, (covered under ESIC, EPF, WC Policy etc),
which shall be borne by M/s Panchmurti Fabricator, being the employer of Mr.
Paulesh Ram.

Mr. Paulesh Ram’s demise was an unfortunate sudden event. But | have received the
necessary help and compensation from Detox India Private Limited and | have no
complaints against the said company.

It is expressly understood and agreed that nothing herein shall be construed as an
admission of any liability on the part of Detox India Private Limited.
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8. 1 do not have and will not in future have or raise any further claims, demands, costs,
etc and/ or initiate or participate in any future legal proceedings or litigations against
Detox India Private Limited and/ or any of its directors, employees and officers.

9. | state that | have fully read and understood the above terms and have agreed to sign
this Undertaking without any coercion or undue influence by any person.

Therefore, | am submitting this Undertaking.

Place:- Ankleshwar, GJ Deponent
Date:- 20 December 2024 Kajal, Wife of Paulesh Ram
Witnesses:
Name & Contact Number of the Witness Signature
. : . .
Abhimanyu Yadav A7 Yer Vera g [425 ¢

B1/10, Shreeji Gajanad Society, Kosamadi,
ONGC Colony, Bharuch. Gujarat - 393010

Tileshwar Ram
Khap Punak, Buzurg, Slwan, Bijar - 841239

it e

125401283
Damodar Shivpujan Paswan
226, Mangal Deep Society, Sarangpur, — ' [‘} QB/AQU\WW ,
Ankleshwar. PO: Ankleshwar Dist: Bharuch. D& /'\_m |
Gujarat - 393001 QSQ_L(S:‘V%Z)GS
Avinaash Pasvan ‘ o
Sarangpur, Bharuch, Guijarat - 393001 AN

Tyess| "S5+
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Surat Hazira Branch

Riddhi Complex,Near Kribhco T ownship, Icchapore, Hazira Main Road, Hazira Surat, Gujarat - 394510
RTGS / NEFT IFS Code : 1CIC0000391

VALID FOR THREﬁz-QS ONLY

DDMMY Y vy

OR QRDER

Pay KQ} al.. Cavle<h Po na

Rupses TPV lac g R -

Alc No. 039105001346 @ casus css
[ & BUSINESS BANKING : CURRENT ACCOUNT
~— 000608)(039105001346000808)(039105001346000808X039105001346000808X039105001346

a Payable at par at all branches of ICICI Bank Limited in India
— 05%19g cLuB

”*000808ne 3952290065 00i3LEr 29

FOR DETOX INDIA PRIVATE LIMITED

-
ﬁp .
AUTHORISED SIGNATORIES

Please sign above
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GOVERNMENT OF GUJA

pRU wA Whgiz ¢

DEPARTMENT OF HEALTH AND FAl
Vi |

BIRTH CERI

G B KR

1

3, e %38 i

12417 of the

ell YRl szad wa 8 3, oflAll MRl woratl 4o IsSuiell Aaunit vucll B. B @clell IorAct AN €U e ol
BSAUR lgsiotl isAL AR UM/ AR AV D.

| This is to cerlify that the following information has been taken from the original record of birth which is in the register for Village/City
. Ankleshwar(M) of Taluka Anklesvar of District Bharuch of Gujarat State, India.

GUAS of otlH/Child's Name g / PIHU
s of Y3 ot - g WA A
- %o il /Date of Birth 18/04/2022

Monday, April 18, 2022
Hiclle] olti/Name of Mother :

siorcd WA AU/ KAJAL PAULESH RAM

“isetl B WHA Hell-lclio] U611/ Address of

| parents at the time of Birth of child

|23 ol ], o, »isde ez, ez, |

226, MANGALDEEP

SOCIETY, SARANGPORE ANKLESHWAR,BHARUCH.

AAlugll 5115 /Registration No. : 812
Arusu (@A o) /Remarks (if any) :

10
Mgt stél suell ddlw / Date of issue :

13/12/2024

A

N8YMbx1pXmccsggs2tGAApSPEQFRABhoKudKs1rMhk=

onld / Sex =il / Female
Child's Full Name PIHU PAULEH RAM
%o XU /Place of Birth

SUSHRUSHA HOSPITAL, ANKLESHWAR
Rctie] «ti/Name of Father :

LA AAH2 X / PAULEH TILESHWAR RAM

Hicl - [Actie sl ¥Ret] 7 Permanent Address of
Parents :

22, ozl il disoryz, »isdadz, Mz, /226, MANGALDEEP
SOCIETY . SARANGPORE, ANKLESHWAR BHARUCH.

oAlugll ofl lu/Registration Date : 29/04/2022
YHRUUA iR/ Certificate No. : B202220314848

YHIUA udet? detlRsidlell uél/ Signature of Issuing
Authority :

£y

R |
Registrar ( Bigth & Death )

BUR ( WoH & HRQY
Ankleshwar(M) , Bharuch

Sub-Register
Birth - Death
Ankiesuvar Nagar Seva Sadag
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BEFORE THE NATIONAL GREEN TRIBUNAL (WESTERN ZONE BENCH)
AT PUNE
0.A. No. 4 of 2025 (WZ) [Earlier O.A. No. 1384 of 2024 (PB)]

IN THE MATTER OF:

News Item titled “four workers killed in storage tank explosion at Gujarat industrial unit”
appearing in The Hindu dated 03.12.2024

KNOW ALL to whom these presents shall come that I, Yogesh Gupta, Authorized Representative of the
Respondent No. 5 i.e. Detox India Private Limited do hereby appoint:

M/s. AZB & Partners

Onyx Towers, 1101-B, 11th Floor,
North Main Road, Koregaon Park,
Pune — 411001, Maharashtra
saurabh.batra@azbpartners.com
sohom.sarkar@azbpartners.com
+91-9999291467 / +91-7003772707

(hereinafter called the advocate) to be my advocate in the above-noted case and authorize them-

To act, appear and plead in the above-noted case before this Tribunal or before any other Tribunal/Court
in which the same may be tried or heard and also in the subject to payment of fees separately for each
Court by me.

To sign, file verify and present pleadings, appeals, cross-objections or petitions for executions, review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed
necessary or proper for the prosecution of the said case in all its stages subject to payment of fees for
each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or disputes that may
arise touching or in any manner relating to the said case.

To take execution proceedings.

To deposit, draw and receive money, cheques, and grant receipts therefor and to do all other acts and
things which may be necessary to be done for the progress and in the course of the prosecution of the said
case.

To appoint and instruct any other Legal Practitioner authorizing them to exercise the powers and
authorities hereby conferred upon the Advocate when-ever they may think fit to do so and to sign the
power of attorney on my behalf.

And I the undersigned do hereby agree to ratify and confirm acts done by the Advocate or his substitute
in the matter as my own acts, as if done by me to all intents and purposes.

And I the undersigned do hereby agree that in the event of the above case being taken up on tour, I shall
pay extra fees.

And T undertake that I or my duly authorized agent would appear in the Hon’ble Tribunal on all hearings
& will inform the Advocate for appearance when the case is called.

And I the undersigned do hereby agree not to hold the Advocate or his substitute responsible for the
result of the said case.

IN WITNESS WHEREOF I do hereunto set my hand to these presents the contents of which have been
understood by me on this 29" day of January, 2025.

Identified Signatures and Accepted

Advocates


saurabh.b
Placed Image

saurabh.b
Placed Image


132
=t

DETOX INDIA

operated by {g) VEOLIA

CERTIFIED TRUE COPY OF RESOLUTION PASSED AT THE MEETING OF BOARD
OF DIRCTORS OF THE COMPANY HELD ON MONDAY, THE 27™ DAY OF
JANUARY, 2025 AT L-11-A, MAX TOWERS, SECTOR 16B, NOIDA 201301 AT 05:30 PM
THROUGH VIDEO CONFERENCING

Authority to Mr. Yogesh Gupta

“RESOLVED THAT the Board of Directors of Detox India Private Limited (“Company’) do
hereby authorize Mr. Yogesh Gupta, authorized representative to sign all papers, reply,
applications, plaints, petitions, appeals, writs, vakalatnama, affidavits and all other documents as
may be required from time to time to be filed before the appropriate Courts, Authorities, Tribunals,
Appellate Forums in connection with any legal proceedings arising out of or in relation to the
proceedings involving the Company before the Hon’ble National Green Tribunal, Western Zone
Bench, Pune in the matter of Original Application No. 4 of 2025 to represent the Company and
appear in all matters as may be considered necessary and expedient from time to time.”

“RESOLVED FURTHER THAT Mr. Yogesh Gupta, authorized representative be and is hereby
authorized to give evidence on behalf of the Company and to sign and execute statements,
affidavits, claims, appeals, writs, replies, revision, counters, objections, applications, documents,
vakalatnama as may be necessary for appointing advocate(s) / certifying documents and to do all
such acts, deeds and things as may be required in this behalf.”

/ICERTIFIED TRUE COPY//

For Detox India Private Limited

Krishna Murari Prasad Singh
Director
DIN 06511607

Detox India Private Limited
(Forrerly : Ankleshwar Cleaner Process Technology Centre Pvt Ltd.)
Registered office: 501, 5th Fl. Detox House, H.No 2/819 To 823 Hira Modi Ni Seri, Ring Road, Sagrampura, Surat- 395002, Gujarat
Ph.: +91 2612351248, 2346181, E-mail : info@detoxindia.com | CIN : US0000GJ2010PTC060122



Saurabh Batra

133 a4

From:
Sent:
To:

Cc:
Subject:

Importance:

Tracking:

Dear Madam/Sir,

Saurabh Batra

30 January 2025 17:11

membersecretarygpcb@gmail.com; ms-gpcb@gujarat.gov.in; ccb.cpcb@nic.in;
secfed@gujarat.gov.in; collector-bha@gujarat.gov.in; maulik@nanavatico.com
Anindita Roy Chowdhury; Vatsala Rai; Sohom Sarkar; National Green Tribunal Pune
O.A. No. 4 of 2025 (WZ) | Earlier O.A. No. 1384 of 2024 (PB) | NGT, Pune

High

Recipient Delivery
membersecretarygpcb@gmail.com

ms-gpcb@gujarat.gov.in

ccb.cpcb@nic.in

secfed@gujarat.gov.in

collector-bha@gujarat.gov.in

maulik@nanavatico.com

Anindita Roy Chowdhury Delivered: 30-01-2025 17:11
Vatsala Rai Delivered: 30-01-2025 17:11
Sohom Sarkar Delivered: 30-01-2025 17:11

National Green Tribunal Pune

We are concerned for Detox India Pvt. Ltd., i.e. the Respondent No. 5 in the captioned matter. Please access
the affidavit being filed on behalf of the Respondent No. 5 from the following link, as and by way of advance

service upon you.

https://azb.sharefile.com/d-s549419b6d4204b6898d455ea30b8b302

Kindly acknowledge the receipt of the same.

Regards,
Saurabh Batra
AZB & PARTNERS
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i%please consider the environment before printing this e-mail

CONFIDENTIALITY CAUTION

This communication (including any accompanying documents) is intended only for the use of the addressee(s) and contains information that is PRIVILEGED AND CONFIDENTIAL. Unauthorized reading
dissemination, distribution or copying of this communication is prohibited. If you have received this communication in error, please notify us immediately by telephone (91-120) 4179999 or email at
delhi@azbpartners.com and promptly destroy the original communication. Thank you for your cooperation. Communicating through email is not secure and capable of interception, corruption and delays and
anyone communicating with AZB & PARTNERS by email accepts the risks involved and their consequences




